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Original App1ict ion No_  

• 	se.Petiti0fl 

• 	Contempt Petition  

ReviewpP1iC 3t' °fl 
 

- - - - - 

Ad-vocatefor 	 - 

vocat0 for the 	spondont(S) 

Not es oftheRo1st41TT 
• 	 23.845. 	Heard Mr.M.kC.Maz'dar learned 

- 	 counsel for the applicant and Mr.A.Ko 
i(it ichoudhury learned Addl.C.G.S.C.for 

0. 
the Respondents. 

• 	\L 2oj 	 • . 	Application is admitted. Issue 

bat 
I 	notice on the Resoondents o  

post the matter on 27.9,05. 

Dy. .gegitn  4 	 / 
-. 	 -. 	

. 

• 	 Vice.- hairmn 
1w 

• 	
1 	 . 	

• 

	

127.9.05.- 1 	Heard Mr.M.K.Mazumdar learned 

1counsel for the applicant and Mr.A,K. 

Choudhury,learned ddl.C.G.-S.C. for 

1XSLMLC_ JjJ. 	 1 the Respondents, Mr. A. K. Choudhury, 

I learned counsel for the respondents 
• 	 s placed before e a communication 

-. 	 datfi7.9.05 whic 	that the 

• 	 matter: now pending before Pay & 

Accounts Office, MH,SSB, New Delhi, 

• . 	 for revision of Pension Gratuity 
• 	 etc., vide canmunication dated 164.05 

• 

	

	
(I 	 'and that matter was intiMAtedtto the 

-k- applicant. It is also stated that 

• NO  • j . on receipt of revision order the 

•- 1 payment should be made accordingiy : 

• 	t'0 7i -Q-- 	 ia otw1thstanding the above M.Mazum. 

J • 	dar Insisted the matter must be 

• 	• • 	 '-e- p. 	• 	decided on merits., 

Post the matter o1a 144,11.05 

(O 	 ha irman 

.• 	 4- 
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'4 	 O.A. 21]. of 05 	 . 	. 	., .. 

. 	 16.11.05. Mr,MK.Mazurndar learned counsel for the 

' 	applIcant Is preent Mr4A.K.Choudhury., . 

learned \dd1,C.G,S.C. submits that sn.e 
more time is required in the matter. 

post.the matter on 19.12.05, - 

O H .. 

- 	 . 	 Vice-chairman 

	

. 	 .. 
• 	

. 	 •19.12.2005 	Mr. A.K. Chaudhuri, learnejAddle 

C.(.S.Civ' ifer the respondents subts 
' 	) 	 . 	 that some time is rquired to file 

written statement. Post.Gfl 

•. 

Vice:iran 

learned -k5 	---- 	1.2.2006 	Mr.M.X.Mazumdara 

counsel for the applicant 

Mr.A.K.ChaUdhuri, learned Ad 1.C.G.S 

:- . . J... .. . sujts that the dif f erencd Of arrears 

of pensionary benefits has already 

been paid to the appLLcant. He has 

\ 	 shown me a letter dated 27.1.2006 to 

we that the said difference of. 

amount has already been paid. photo- 
I 	( 	L 	 copy of receipt of the same is also 

.1 	-. 	. . -z------------.--------.---.----.._._-_ 	-...... - . . 	 . 	 - 

N o. u•k 	t 
 O .produced# Counsel for the applicant 

I wants bcme time to verify the same 

from the applicant. Let it be done. 

- 	- 	 post the matter on 16.2.2006 

- 	. . 	
. or disposal. 	.7 	 - 

-• 	

. 

• 	 . 	 -. 	 -. 	 - 	 - -, - 	 - 

ViceChaixman 
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• 	 . •. .•• .. 	prtie.\Haring c'ncldd.'Jdment 
delivered in .en Court, kept in 1  aepar.. 

The 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

211 of 2005 
O.A.No..................................................................................... 

16.02.2006 
DATE OF DECISION ............................. 

Sri M.S. Gurung 
.......................................................Applicant/s 

Mr. M.K. Majumdar, Mr. K. Upadhyaya 
..........................................................Advocate for the 

applicant/s. 

- Versus- 

Union of India & Ors. 
......................................Respondent/s 

Mr. A.K. Chaudhuri, Addi. C.G.S.C. 
.........................................................Advocateforthe 

respondents 

THE HON'BLE SHRI K.V. SACHIDANANDAN, VICE CHMRMAN 
THE HON'BLE MR 

Whether reporters of local newspapers 	 YNO 
may be allowed to see the Judgment? 

Whether to be referred to the Reporter or not ? 	 X41slNo 

Whether to be forwarded for including in the Digest 
Being complied atJodhpur Bench? 	 )'s/No 

Whether their Lordships wish to see the fair copy I 	/ 
of theJudgment? 	 ps/No 

Yam n 

i.(u 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUAHATI BENCH 

Original Application No. 211 of 2005 

Date of Order : This the 15th February 2006 

The HonYble Sri K.V. Sachidanandan, Vice-Chairman. 

Sri Madan Singh Gurung, 
C/ o Sri Hali Singh Chettry, 
Chandrnari, P.O. - Tezpur, 
District - Sonitpur, Assam, 
Pin :784001. 

Applicant. 

By Advocates Mr. M.K. Majumdar, Mr. K. Upadhyaya. 

- Versus - 

Union of India, 
Represented by the Secretary, 
Ministry of Home Affairs, 
New Dethi - 66. 

The Director General, S. S. B., 
Force Head Quarter, .(MHA), 
Government of India, 
East Block V, RK. Puram, 
New Dethi- 110066. 

The Inspector General, S.S.B., 
VFR, Head Quarter, Patna, 
208 - Kautilya Nagar, Sheikpur, 
(Behind Vetty College Boys' Hostel) 
Patna-800 014. 

The Area Organizer, 
AO's Office, SSB, 
P.O.-Valmikinagar, 
District : West Champaram - 845 107, 
Bthar. 

The Deputy Director of Accounts, 
PAO, SSB (MHA), East Block - IX, 
R . K. Puram, New Delhi - 110 066. 

Respondents. 

By Advocate Mr. A.K. Chaudhuri, Addi. C.G.S.C. 
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K.V. SACHIDANANDAL 

The applicant has filed this O.A. with the grievance for non 

payment of pension and pensionary benefits of the revised scale of 

pay and sought for the following reliefs: - 

'(i) To issue direction to the Respondents to make 
computation on the basis of the promotional scale as 
per order dated 09.07.2002 (Annexure - I) and to pay 
the arrear salary since 08-11.1996. 

To issue direction to the Respondents to pay other 
retirement benefits like gratuity, leave enca.shment etc. 
on the basis of revised scale of pay. 

To issue direction to the Respondents to make 
fresh computation regarding commutation of pension 
and pay the difference amount legally entitled to. 

To issue direction to the Respondents to 
compensate loss and damages sustained by the 
applicant at the rate of Rs, 18% from the date of 
accruaL 

To issue direction to the respondents to pay the 
cost of the litigation to the applicant." 

Heard Mr. M.K. Majumdar, learned counsel for the applicant 

and Mr. A.K. Chaudhuri, learned Add!. C.G.S.C. for the 

respondents. 

When the matter came up for hearing on 01.02.2006, learned 

counsel for the respondents submitted that the difference of arrear 

of pensionary benefits has already been paid to the applicant. He 

had also produced a letter dated 27.01.2006 to prove that the said 

difference of amount has already been paid. Counsel for the 

applicant then wanted some time to verify the same and the case 

was specifically posted today, i.e. 16.02.2006. 
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4. When the matter came for hearing, counsel for the 

respondents submits that the amount has already been paid to the 

applicant, a copy of the receipt dated 20.01.2006 has also been 

produced alongwith the letter dated 27.01.2006, which is kept on 

record. The said letter reads as follows: - 

"TO 
Sri Anup Kumar Choudhury 
Addi. C.G.S.C. 
CAT, Guwahati 
74 2  K.R. Choudhury Road, 
Bharalumukh, Guwahati - 781009. 

Sub.: O.A. 211 of 2005 titled Sh. Madan Singh 
Gurung VS U.O.I. & Ors. 

Sir, 
Kindly refer to your above case. 

I am to intimate that the final payment 
of difference amount of DCRG/CGEGIS etc. 
i.e. Rs. 63,285/- Rupees Sixty three 
thousand two hundred eighty five) only had 
already been made to Sh. M.S. Gurung 
Petitioner, copy of which is enclosed for 
ready reference. 

You are requested to apprise the 
Hon'ble CAT, Guwahati on the date of 
hearing of said case as fixed on 02.02.06. 
And the outcome may kindly be conveyed." 

5. Considering the submission and document produced by the 

counsel for the respondents, this Court is of the view that the 

applicant would have received the amount and therefore nothing 

subsisted to adjudicate the case further. 1n the circumstances, the 

O.A. is disposed of and dismissed since the amount would have 

been received by the applicant. Further, it is made clear that if the 
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applicant has got any grievance, he is at liberty to approach the 

appropriate forum, if he so desires. 
/ 

The O.A. is disniissedesto ,  

(K V. SACHIDANANDAN) 
VICE- CHAIRMAN 

/ rnb/ 
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COMA A,  Uk 1 3 	: 

12JUL.. 

IN VIE  OENTWEAIJMINNTRATIV~ TRIBUNAL 

Original Application No. _I\ 	12005. 

Shri Madan Singh Gurung 
......Applicant 

Vs 
Union of India & Ors. 

Respondents 

SynopsIs 

• 	That the applicant has approached this Hon'ble Tribunal to mitigate his grievance of 

non payment of pension and pensionery benefit of the revised scale of pay and prepared 

this Original Application on the following facts, paper and documents: 

Sl.No. Particulars of date & facts 	Order date 	Annexure at page 

The applicant retired from service 	30.302 
on attaining superannuation 	 . 	 . 

The applicant was promoted 
retrospetivety in the scale of 	.9.7.02 	.. 	 I 	11 
Rs.5000-80001-w.e.f. 8.11.96 	. 

The applicant submitted pension 
paper with desire to commute 
a pártion of pension on 	22.01 .02 	. 	Dl 	15 

4.. 	The applicant's pay was fixed 
at the revi9ed rate of promoted 
scale before issuing of pension . 	 03.10.02 	1V 	23 
paper and order for payment of 
pensionery benefit 	. 

5. 	The applicant was issued the 	 . 

pension payment order without18.10.02 	VI 	25 
computing on the promotional 	. 	.. 

scale of pay. 
6: 	The applicant submitted represen- 	 . 

tation for payment of difference 	2.7.03 . 	 . . 	 30 
amount calculating the pension at 	. 

the promotional scale 	. 	 17.1.03 	• 	1 	31 
The applicant served advocate's 
Notice demanding payment of 	 . 	 . 

• Difference 	. 	 28.06.04 	 . 33 

'P 
• 	

• 	 \\.,.. 



V 	 V 

The respondent submitted report 	
V 	

V 

supporting the claim of the 	
V 

applicant and also requested to 	13.8.04 	 V 	

V 

 36 	 V 

release the withheld amount of 	
V 

DCRG 
V•• 	 V 

The respoAdent asked the applicant 	V 

to submit pension paper afresh 	22.9.04 	 V  37 
otherwie they are facing difficulty 

V 	 in calculating the difference amount 11.2.05 	 38 

That the applicant therefore submitted the duly fill up lomi No.5 afresh as required 

• by the respondent on 25. 2.05 but since then the Respondents have not 	
V 

communicated anything and hence this application before this Honble Tribunal for 

• favourable direction to the Respondents for parnent of difference amount alongwith 	
V 

• 	adequate compensation @ Rs.18%from the date of actual accrual and also to pay. 

• cost of the litigation. 	 • 

/ 

V 	
• 	 • 
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• 	 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH : GUWAHATI 

[ AN APPLICAT1ON UNDER SECTION 19 OF THE CENTRAL• 

ADMINISTRATIVE TRIBUNAL ACT;1985 ] 

ORIGINAL APPLiCATION NO. 	OF 2005 : 

B ETW,E EN"' 

Sn Madan Singh Gurung, 1
.  

•C/o: Sn Hali Singh C:hettry, - 

Chandman, P.O:Tezpur, . 

District - SonitpurAssam, 

Pin: 184001. 	 - 

AppIican 

-VERSUS- 

Union of India, 

Represented bythe Ministry of Home Affairs, 

New Delhi. 	. 

The Director General, S.S.B., 

Force Head Quarter, (MHA), 

• Government of India, 

East Block V, R.KPuram, , 

New Delhi —1 1006. 

• The Inspector General, S.S.B, 

FTR, Head Quarter, Patna, 

208 - Kautiiya Nagar., Sheikpur, 
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• I Behind Vetty. Coffge Boys Hostel  I 

Patna — 800014. 

The Area Organiser, 

AO's Office, SSB, 

P.O: Valmikinagar, 

District : West Champaran —845 107, 

Bihar. 

The Deputy Director of Accounts, 

PAO, SSB (MHA), East Block - IX, 
- 	

R.K. Puram, New Delhi— 110066. 

.... Respodeti 

DETAILS OF THE APPLICATION 

1. 	PARTICULARS OF ORDER AGAIN?T WHICH THIS APPLICATION IS 

DIRECTED: 

This application is made against :- 

Non-implementation of order No.7!SSB!A-4199(2) VOL II 331.0-53 dated 

09-01-2002 (Annexure - I ) by which the promotion of the applicant from 

Grade—I Driver to the rank of Driver 48pecial Grade) in the pay scale of Rs.5000 

- 80001- w.e.f. 08-11-1996 was ordered ; and 

Non-payment of arrear salary, difference of pension amount and other' 

retirement benefits as required to be -computed in the promoted new scale .of 

pay by order dated 03-10-2002 (Annexure - II ) in pursuance with DO SSB 

New Delhi Order No.7ISSBIA-4199(2) VOL II 3310-53 dated 0907-2002 the 

pay fixed in respect of Shri M.S Gurung, Grade -1 Driver, had been made in the 

scale of Rs.5000 - 10 - 80001- on his promotion to the rank of Driver, SpecijIt.  

• Grade w.e.f. 08-11-1996. 
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2: 	JURISDICTION: 

That the••p1iant .dédarès that the subject mailer of this apphcatin 1s 

within the jurisdiction of this Hon'bleThbunai 	 * 	. 

I. . liMITATION: 

That the applicant also declares that thiS.. applicatiofl is made ithintheY 

time limit as has been prescilbed under SectIon 21  of the Qenrai:Admiflistrative.: 

Tribunal Act, 1985. .• . 

4 	FACTS OF THE CASE 

(. That the applicant is an ex-diverwho retired on 

superannuation in the year 2002. . 

(n) 	That the applicant begs to state that he joined in the service in the year 

.4965 as. Driver In the Office .Ôf the . Area rganietSSB ZO : 	aithàF ; 

Pradesh and he was promoted to the rank of Driver  (Special .9.ra);pay.:. 
scale of Rs.5000 —Rs8000I-.ith retrospective èffectonnenclñm'Q8'14-ç 

1996. 

A. copy of the promotion order dated 09-07-2002 

is annexed herewith and marKed as 

ANNEXURE—L 

• (ui). That the applicant states that he continued to hold. the :pos. 

Grade-I in the scale of Rs 4500 - 125 - 7000!- and his last pay n the date 

retirement was Rs.56251-..per monthand he attained he age of sUperanntiatiQn 

on 31-03-2002 and by order dated 30-03-2002 passed by the Area 

he was relieved from duty w.f. 31-03-2002 áftemáoii. .......... 	

. 

A COPY 0. the order.. date 3OQ3-2OO2 9,.. 

:annexed: 	rhereWith . nd " markèd,.. 

ANNEXURE - II. • 

M 

1 
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• (iv). Thafthe applicant states that by the aforesaid  order,  he was:askØto" . 

.su6rnit his clearcut N.D.0 for claiming the pensiâneiy benefits efc: 

(v) 	That the applicant states that prior to his r,etirement his pension paper 

s submitted under Form..No'.T for assessing peñsiOh with dèsirè. to .coñ'imUt .1 . 

a"poition of the final pension under signature of the head of the 9fflce..k,'thQ. 

kea Organizer, 338, Zero (RéspondentNo.4)"dated 22-01-2002 	. .. 

A copy of the pension assessment form -  is 

annexed and..marked as ANNEXURE -JlJ.  

(vi)....That the applicant states that as'- stated. 'abóve,'thé 	 _was. _~  

promoted to the rank of Special Grade Drivèrin .tha,scaleotR5Qp-19!.pL.. 

•retrcspecttvely w.e.f. 08-1 1-1.996 wide order dated 

also issUed an order of pay fixation in the scale of Rs'.5000'—. 150 . ....8DOUIofl', 

his promotion to the rank of Driver, Special Grade.  

The said order contains the details of pay drawn, notional increa 

payafler náhonal increasé;Bythe said order, the-payoftheapkcantwasfiXd :.. 

to Rs.51501-.per month w,.e.f. 08-114996, with. ONI on 01.1M99TUflder,..fJ2'.. 

(a)(i) and thereby the Respondent No 4 regulansed his further increment for the 

1'. year 1997, 1998, 1999, 2000 and 2001.  

It is pertinent to meAtion here that, the applicant sine 

2002, tie was to draw salaty as per the pay fixed on the laqt .  PN 1. LQ'1rQ..: 

being Rs.5900/- per month.- 
 

T A copy. of. the., order dated 7034Q,2002Iti 

annexed 	hereh' and 	mKed 

ANNEXURE — Iv.' 	. 	 .--. 

() 
That the applicant states that in response to the orderdâted .34O_2O021:' 

passed by Respondent No 4 fixing the pay in the promotional post detaihng the 

exact amount of pay entitled for, with the yearly ONI w e f 08-11-1996 whièh 

passed in pursuance with . DG SSB New Delhi..Order No 7ISSB/A-4199(2) 

(Jv 
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• - VOL H 331.53 dated 09-07-2002. The R'espondent No.4 vide teller .dated:7 

12002 under No.A-2002-0311623-24 addesed to the Dep Dèctó.bfJ 

Accounts (Respondent No.5) submitted bill °for;pensonéry beni fits :Witti 

to pay fixation arrear, CGEGIS saving amount, OCRG, leave encashment etc 

:for pre-check and payment. 

A copy of the letter date.d04-1 

annexed .; herewith., and 

ANNEXURE — V. 	. 

• 	That the applicant states that irrespective of the fact Of communication of 

promotion order dated 09-07-2002 and order dated 03-10-2002 relatLng to pay 

fixation, 'regulàfling dure' incrernenfs weJ. .0i 1-1.96 thi.00idthè 

bill for pensionery benefits dated 04-1 0-2002 With the Oeputy'Direçtor of 

Accounts, Respondent No.5 the applicant was served with the . P.POdaéd'. 

10-2002 on the basis of pay scale' of. Rs.4500 '—"125 70001r and the 

drawn Rs.5625I. 	 . 	 . 	. 

A copy of the order. dated 1810-200Z-.is .. ,. 

annexed 	herewith .. 'and.' ri.... 

ANNEXtJRE — 'i 

That the ipplicant states that on the basis of the above calculation the 

;.applicant was allowed to draw the pension and the commuted vaIUe...weS 01 

04-2002 and in the month of February 2003 the applicant submitted 

.1.. representation in proper form through the Juhior .Accóunts fdr revision .ofbàsic. .•-

pension and the retirement benefits which was wrongly calcutaied; 

Thereafter in . the month of 'Jüty. 2003 the applicant 	 ano 41,  

representation before the Area Organizer at new address requesting to flnahse 

the revised pension and other 'retirement benefit .Le. 0QG,- cOtimuted.vatue . 

leave encashment etc. But the .'repohdeflt did not r  respond to his request.' ;'•' 

A copy of the representation dated 02Q72P0 
• 	 . 	 ........... -•'. 	'. 	, 

is annexed herewith -and -- marked 

ANNEXURE—Vil. . 

\ 

06- 
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• That the applicant states that thereafler he nade another representatn 

on 17-01-2004 to the Director General (Respondent NO2) and again on 28-06- 

• 2004,   the applicant served notice through advocate demanding paynient.of 

difference of DCRG commuted pension, withheld amount of CRG in the pre-

revised as well asin the revisedscale of pay... .. 

Copies of the representation dated. 17-01-2004 , 

and .. notice dated. 28-06-2004 are annexed . 

herewith and marked as ANNEXURES --VIti&' 

IX respectively.  

(9 That the applicant stats that on receipt -of. nOtice dated 28-06-2004, 

office of the Respondent No.3 issued a memorandum dated 09-07-2004 calling 

upon the Area Organiser, SSB, .Valmikinagar to examine the case of Sri Madan 

Sinqh, Gurung i.e. the applicant and do needful immedIately, and to Suimt. 
report within about 07 days. . . . 

Accordingly, the Respondent No.4 submitted report on the revised; ; 
pension paper I commutation in respect of the applicant vide communication 1 .: 

dated 13-08-2004. In the said report the Respondent No4 conlirmed about .i; 

submission of (I) revised pension paper I commutation in duplicate along with 

provisional copies of previous pension papers at)d LPC & NOC, (11) Photograph 

with family being already sent with earlier pension paper, (Ill) his spectrneii 

signature (IV) his service book for due acknowiedemenL I I 

Further, by the said communication the Respondent No 4 requested to 

release the wlthhfld amount of DCRG A copy of the said communIcation was... 

also sent to the applicant to establish to fact of further actions taken by the 

respondent to finalise the revised pension and oilier retirement beneflts. 

A. copy of the communication dated 13-08-204 . 

:is annexed herewith and .. marked. as 

ANNEXURE -X. • . .•.• 

S. 
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7. 

• 	 That the applicant states that 	il waiting anxiously for receiptof' 

revised penion order from the authority, he was sUrprised anctshóckedL 

receive a letter dated 22-09-2004 from: the fespondént No:4erein thei --  
applicant was informed that due to non-submission of joint photograph by the 

appficant, the concern authority was facing diftic'ultiés to issue fevisedpértioñ T' 

payment order. 

The applicant submits that by the said comrnunicatiofl 'the Respondent 

No 4 have clearly shown his dilly-daily tactics for, by the comrnunicatton léfed 

13-08-2004 (Annexure - X) he has already Confirmed the. sending.cf  ,Pelya,,; 
documents for linalisation of the revised pension: 	 •. 	 - 

/ 

• However, the applicant again submitted a duty filled up form No:5 on25-. 

02-2005 as asked for, by the Respondent No.4 vidè his ietterdatéd 

Copies of the letters dated 22-09-2004anJ 11-

02-2005 are annexed herethânc rñai:kéd :s; 4' 
ANNEXURES—Xl& XII respectively: 'y - ' 

ft 

"That the applicant states that since ,fihinq of the subsoqupht.'requisite 

documents, the respondents have not taken any decision for, pro\iding the 

revised pension and Other retirement benefits,  

Hence this present applicatin was fled before .th. HobleThbuiiL 4 
seeking relief of, revised perisionery benefit, and other retirement bfr1efls'4 

admissible by issuing proper direction in this regard to the respondents on 

following amongst other Grounds. 	. 	' 	. 	 • 

5.. ' GROUNDS FOR RELIEF: 

(i) 	That it is stated that the impugned action of the Respondents in 

not taking any decision into the matters of providing revisedpensonery benefits 

as admissible under the law is illegal and arbitrary. 
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That it is stated that the authoflty have fafled to exercis&their -

administrative power which-otherwise resulted into graie inaction providing , th 

revised pensioney benefits, as such the same is liable to be Struck thmii.. 

• (üi). 	That it is stated that the respondent authorities' ihactióiiIiav nöL '. 

only vitiated the legality and validity of the law In force, for providing revised :. 

•perisiónery benefit to the applIant who is alrédy granted with th67 pehibfl1ri 

the. .pre-revised scale and as such the further communication whereby ,  the:::: 4  

respondent have asked for submission of papers and documents afresh is itself 

badinlaw. 

.. 	That it is stated, that the respondent are reponsib1e tá grant 

pension and all other lawful dues to the retired person soon aer his retirement 

and as such it is not justified at aitfor. thern'to remain silent ,ovérLthè  lawful. ciãint' 

1 of the applicantfor so many years.  

That it is stated that the retrospective promotion 'Ordef was iUédS 

'much 'before the issue of the Pens'lon Pay Order, and as such, the computation 

of pension on the earlier scale is in itself bad in law and hableto be 

down. 

That it is stated that for such illegaL actiOn resultant frm Mon. .. 

application of mind have caused huge financial loss to a retired person who has 

a' family to look after. 	. 	. 	 . 

(vii) 	That it Is stated that the applicant has statutory as well as 

fundamental nght for getting the actual pension and pensionery beneflts,.but he. 

has been denied to get those benefits till today violating the prüvtstons of law 

6. ', DETAILS OF REMEDIES, EXHAUSTED:' 

The applicant states, that, there is nO Other tatutory' and/ Or 'altemàtiv 

remedy which the applicant is supposed to have exhausted before approaching - 

this Hon'ble Tribunal. 	. 	 , 	• 	,... 

p91 0T 
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MATTERS NOT PENDING WITH ANY OTHER COURT 

OR TRIBUNAL: 

The appbcant declares that the mailers regarding which this applicatiorF 

is fflade is not pending before any court of law of any other authority, or any. . 

other bench of the Hon'bte Tribunal. . 

RELIEF SOUGHT FOR: 

Under the facts and circumstances as stated above the applicant prays 

for the following reliefs: 

To issue direction to the Respondents to make computation on.the basis 

of the promotional scale as per order dated 09-07-2002 (Annexure - I) and to 

pay the arrear salary since 08-11-1996. ' 

To issue direction to the Respondents to pay other retirement benefits 

like gratuity, leave encashment etc. on the basis Of revised scale of.pay. 

To issue direction to the Respondents to make fresh cómputation. 

regarding commutation of pension and pay the difference amount legalIy; 

entitled to. 

To issue direction to the Respondents to compensate loss and damages 

sustained by the applicant at the rate of Rs.18% from the date of accrual; 

To issue direction to the respondents to pay the cost of the litigation to 

the applicant. 

To pass such further order I orders as the Hon'ble Tribunal may deem fit J 

and proper. 

Verification ........... .... Page 110 
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VEIUFICATION 

I, Madan Singti Gurung, aged about 63 years, CIo: Sri Hail Singh Chetry, 

resident of Chandmari, P.O & P.S: Tezpur, in the district of Sonitpur, Assam, do 

hereby verify and state that the statements made in paragraphs 2, , '-c - t, Zf 

4• 	 are true to my knowledge and those made in paragraphs 
aremattersofrecordswhichibelieve 

to be true and the rest are my humble subrnissionbefore this Hon'ble Tribunal. 

And I sign this verification on this the 5 Rc  day of August, 2005 'at;: 

Guwahati. 

C 

ayg \ 

'N'  Lnt 

/ 
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On the tccommnd.ittons of 'c flci r 	Prc mbc'n Ccrmu1e., th 
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24 D!WANS!NGH 	.. •• 	-. • 0/i0/99 	 TILL CATt 	 FAGWALDtM 

?5 MHESHMEHATO • 	 Oi/iZfK. 	 TiLL OATh 	 AF' 

St, 	nua'ed on 

26 3HAGATS1NGH 	. • 	- 	01/0770k 	 30/04/0 	 Sf.HOR. 

.v7AHENDER wJMAR • 	• - . O;/.-4/ 1 • 	 TiLL LtTL 	• 	 SB H( 

28 8ADA7. C1-IANODEY 	- - (i 1/O1/0 I 	:. TRiL) ON 7/70/01 	51 ilL 101 'JG 

9 NAPAVAN cJ-IANQ CEFJ 	 0V.4, Ci 	 ç. EEO ON 1/05,'C? 	 SH1LLONG 
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. 30  131R 	j##.()Uf Ot'IAR •' 	0Vb0.  TILLDiVE 	 AP 

3,• 	
.. 	 TuD'v 	 .: .TC !-WLONG 

32SUWBO' -I'(?A 	 S 	Or/W/O1 	 Th.L DATE 	 1C HAFLONG 

2 	It is ccrtiflo1 that wh!c J8.cuw& jroinolio,i order kitructions conf trn! in the 
DP&T OM Nd 4o19/54, 	flA(Iatd 15/02/2001 have bcn k.pt m view 

.' 	:•'. 	•.. 
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(
4KAWMkLtA ) 

ASSIST \NE DIREC10REA IV) 

DiSTRIBUTION:- .. ..• . . 	: 	. 	
. 	 . 	... 

1 The D Duector of ALcounts, Pe'O, SSB(MHA), List BloLk —1X, R K Puiam, 

	

• . NevDelluj-11OO6c 	•..• 

2. The Divisina1 Organiser UPJNB&SiNAfÃp/SJLoQ, 
'3. The D.Is.G.T.C. F.A.GLan/T.C.Ha1iojfJT.C.Sarah:m. 

Area Organiser(A(rnn.), ssB IIqrs., Nov Deihi. 	. 
Accounts Officer, S13 I-Jqrs., New Dcihi. 

6.. Person concerned through unit. 	. 	. 	
. 



.1 CA 
cf __•, 	'.Y. NoEstt(1i /../2oOQ.*Q2/ '' •1 

Go,ernment 	India 
Ministryo. romeAflai.rs 
Office o t. 	Area O•raniser, 
$SB 2irp,P(. Ziv'o,Loter Subansiri T)jstt 
runacha1. adeh. 

D ed,Ziro,the. j,jJarchO2 

OR)ER 

'In pursuance of CS (psion) Rule. .  
Shri 43.Gurunj41)rjver of t.is establiskmientiia hereby 
relieved from his duty w..r.31.03,02(AN)on his super-
annuatjon' I 

His name hac been stck off from the 
establishiient ot 4réaOrari,.;er,°SB,Ziro w.e.f.31.O:S,07( 

• 	-if 

AE4oRciluIsEazssB 

Distribution Z 

	

A 
, 	 Shri M.,(urun river for inforation and 

necessary actioi He is requested to suhit 
his clear Cut NiX for c1aiiv.g the pionry 
benefit. He is iso asked to bmit his !/C' 

fti•,zj. 

The Accounts' Brach(Local) or 1nfor'ation taid 
necessary action. LPC in favcur of Sh,MS.Gurkn. 
Driver may be i ;ued, 

The Divisional Oraniser,SSB,AP Division, 
Itanaar for favour of information, please. 

The Asstt.Direccor(EA3 ,SSBDte.New Delhi for 
favour of infori tion please. 

The Director of hcoounts,Cabinet Secretariat, 
R.K.Puram,New Delhi for favotr of information 
please. 

	

6, 	Order Book. 

00. 

PcD/ 

Zee  
• 	 __ 

~ceiL 

Pp  
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F"RtI - 

Form f3r asssing Pnio11/rtu1y 
PePl&iop and gratuity (Tobe sent in 1upL. 	if Pyrrent IS desired in o.different Cirn...J-Qf aun:ing unit) 

(s 	Rules 58, 	0EI.() 	nJ (3) and 65(1)) 

PAIRli. HRI i 
1 • Of tr retiring 	 L aAe.  employe:. 

. Father' s/Hi3ba nclts n-:i 

3., Height 

4. Mark;, Of IdUfltjf4rjtj 

 

5, Date of IrLh 	
:I r Ir Jfr rV  

6., SCLCCS •to whIch bj I o n c. s 	 t : (C 

name of ôrqanjso- servi. .i, :L. any,
21/3 otherwjS( say s  Qo-nera] ;cr:trtJ. servi'e) 

7 Parculárs of post hL :t thc tim;A O 	 ' 

of retirerncj-it. 

Name 	OtficE3 

Post h1d 

c7\J1. Wheth 	the a ointmnt mentjoncj :  above was tindor  outs iJ. 
 service 

 
Whether eclarad U 	 J . 	in any: 4 ç  '2 05 pOst unJ.'r the Cofltrij1 :):)VorflJflt. 	 ' 

Date of eirininq E S cvice 	
: 	 J16 

Date of dn:ling of service 

11, Passe of -ending of service 

a) Vounry retirement on 
deciarjj surplus (i'uie 2) 

1w) gerrIanent a)sorptjon in pubLi,. 
Zector u iertakin;/.iutonc,mous hody 
(Rule 37-A) 

eontd.., 
_\ 	

o 

9 



D 
 

SUPranrtiji . j..ri (flul 	3L) 

o) 	Inva1jr 	.:n rnoc:.Iicil gxour 
(Iuia 38) 

) Volutar./prcrnt 	retjret at : 
the 1rujttiv of tha Govt,srvant 

(unier <u1-8, 48-A 

g) Prumtur r tirmait at th. ii:tti- : 
ativo oi tìc Gc'vt 1 	1_4r3.r Frt-56( j) 

h 	Compa1r: rOtirernoi-- lUiO -r) 
I) Rrnova1/jmissai from 

(Rula 24 án 41) 
j) DtQth 

12. Ia thu cace of COmpulsory rctir e
. 

 
the 'r.1er of tha Cflptcnt -  cuth.-)ri. ty wh ther Pension rnci'y b jj fuli rat..s at 

 rc.aC3(1 ratas , th.:i peroi-t-1 Whl( it is to b. i1Jwj, 

13 In casa of 	 l/dis -mi ss 	::.Lr sorvjc, WhthCL-  Drrs of c:etnt 
authority hve 	obtaj j¼.: f*ir grant of cDmpass nit aliowJnc( 
a nd if so, at what r ; 

14 Partjcu1ar 
ralting to 'Li litary serv 1 u, it any: 

Pw.-i 	of rri.Utai:y 

Terminal banefits dl Wn/hr 
drawn fr nu.l.itary ervj 
Whether opted for courJ --j o 
military servjc towa! civjj 
pflsior 

3) if answar 
 rnat.ive, 	t.vicr tft t -mj.j bcmo- 

fit s }'i1'/O  bcen ref UfldL: 
) In Co of Ex-servjcm wh are 

ior family r-flsiori Under the \ri-rte,; Forc ~ 	ulos • ihethar opt1 t: r.tein f-ari.i, pJflsi.n 
Under tri Arrt. 	FOr f!05  rules rules or to drcw tom.i.ly  pen 	uflr t - Civil rules. 

Cofltd4..page3 



1.5, Particu1as 	lit.ing to service in 
autonDmoubo.y, if, any 
a) Partictilacs of Service : 

Name of Organision. 	Post h.ld Period  - 

From 	To . 	• 	•• 	• 	• 	••• 

NA

.. 

.) :.Whethextt- 	ab3va 	s'-rv:..ce is 	to 	: 

• 	be 	cc.urit...... 	for 	 ion. 

• 'r c) 	 autthi3r11ou 	Orgnisation 
has c1.ic 	it 	ns.iry 
liahiUt' to the C ntral Government. 

16. Wheth3r 	try 	partmnt.i:L or. Judicial 
ProqLipg 	;re periJing against, the 

17, 'QuaLify..n 	rvxc'e 

a) Dc 	ils, o.E onu.asio 	imperLe.ct...on MW . 
or 	friciis in the sorv.jco 
whic 	.bôán ian)red(under Ru1 

. cUrtinci ar, qu'ilifying 

i)Bo;rs• 	.c.(2 	provisc to RUle 13) 

iix±iirary 1:avc 	not counting 
• 	as qa1:Ey±nc 	Lvic3(1ul 	21) 

•j)phj 	)f .up L .)Si. ) ; 	rjt treat1: 
as quJtfyinq 	rv1cJ(kJL3 23) 

±v)Irr: 	:ion 	•i 	su:'vLc:(iu1 
.. 2,7( L),(: I 	Re I 	2 	(c) • ;.Ar!.. 

vPr' 	Doi 	.vici with 
................... 	r; 	E::r which 

Uni.t: 	• 	tj - n 	 hcis boon 
EIV.1.' 

• 	':•x'i)7ry.t•. priD( Inrt 	trtoJ as 	: 
;qI .c 	...v.. 	•bitails 

• 	 : 	 • coritd..page..4.. 



p 

. I • 4 	• I 	 - .- . ,-.- 	 ... 	 .. 

A'Ji.tions to qualifying service 

• . 
	 i)Iary.svi.c(Rule 19) 

ii)Waräervicel.(R•uie 20) 

il1)Wightae h vluntaryretir-
on.bing.dec1ared:surplus 

(ui. 29) 

	

• 4Wigg 	1tr RuLe - 30 

	

)enit o.f S 	ce in an LUtoflo:Jus: 
d 

Ruli 48-B 
•. 	 firg4 servIce 	 ( PI 

c) Q 4ing eJ4çc qxpressoc1 in terms: \ 
c&i4ç.rnnth1y p'rL 	 p' • 	•P1o&f hh rnonths end over is 

.ic1s qo:npt 	six monthly piod). 
• 	

.'- 	I 	•. 	
7 

10 months: • 

rimt 
•:.py  

-y.-.'-.-.-1.-.- 	• 

	

To 	Rate if ?a.y 	 Amount 

	

.•' 	 - 	 . 	 - - 	- ' 	- - '' • -. -. -. -. - - 

- 	c 	4 S5c'-o  

• 	S s ) 	aft  
I • 	

_-__--:--.-,-.-.-••.-•••--•---..-.- 	

.5 - 

 

-•- --;:-- - - .I - a - • - . - . - .s - 

b) Ifp0ffic,. t,S 21P frign 
inmaatc. 	pr .'c 	nj n 

rtirrnerit, •th ' tioni arnolumirits 
1 	W!çthkl 	TUfr1VC dLElwn Ufl1L 

GrrLnent' )t. f:.r beir.g on frign 

?.
oncd T IVU  

d: 'Ecprs 

xz .:  

s•-)_ 	7- 
2ç 4 73~)  

55—  

rtirernont: 

c 

1 • 

•• . 

1. 

:1 :1 

. •. . 	••, 	• • ' 	 ,-. 	 •, -• •.; 	 •; 
• 	

I.._ • 	 :j 
• ........................ 4 

-.t-. 	 .• •-•. • I •. 

;• • 	 •i 
':. 

• 	• • 	 •' 

• 

• 	• 

.• 

. 	.1 

.cn€d. 



H 

/.qmpori.•whIch the retiring 
yee sUbmittd his apolication 

for pension 'in forms-5' 
• 2O Comp1cte ai3' up-tD-(,iat details of: 

'h famIly.as givenì in FDrm-3. 

sAw  4"  .0, 	 0  0 0  

4 

21.Whether nomInìtjon made for death 	: 
gratuity 	 )/ 	440.d I- 

22.The date on.wh ich action initiated ty( 
the '14o deand 'certjficats 

the Direct,rate af: Eatos as 
provI1e< In : ule 57 

b)Assess t 	-.erwLce and ern-)lurclerlts 
ua4fyiriq i Dr pension as provi1C( 

In Rule 59 .in( ,I 
C)AS.SCSS the Gvernflnt 	- 

than the dus relating tmt:-  
a llotmJnt : Government acc -)mmc'.1a tijn 
aspravide: In Rule 72(1). 

DaIls of, G:ivornrnntdues recoverable: 
Out of Gratuity 

.i)Ljcänc fee f:,r Governmjt accommo 
t a tin 4 Ssub....ruiesk),(3) en:1 () 
of Rule 72) 	 S  

b)Dueg referj to in Rulo 73 

a)Propos,1 PeflSion/Servjce gratuity 

b)Pr.ep: - se; Dearness relief C)fl (as on 	c4- of retir(2rnnt) 

qt,7 n, , 

c!m/2 " 7oØ c)Dat from which ponsi)n is to 

C.ntd.. .pEtge-6,.. 

I. 

t 

$ 5  



V 	 •V, 	 - 	 -. _VV 	 4 

-1 

- 	- 	 -, 

of family pcflLLofl 
a)F'anCed ra4.o 

L)'P.iriod for .ith.rnilY priaion:  
will ba payabloat hancl rate f( 	7/; /Uf2V 

.'c)srdinary r'
à v 	. 4

V 

$ Qj 

• d)D'to fr.tn which ordintry rato. oft 	 f;5.1

famii.y pJn8ior1 wibu PQ(bl.Izt. ) 	 7 
26.V itrndht f. retIrorntm- i uit/7aatht 1 4-, )-c77)2 vt?.) 

V  ajatuity . 
V 	

V 

27. Cormnutati.Dn f Po.ncion 	
V 	 / 	 - 

	

• a)hr .sjtult4nOUBly appiioi; 	 3- 

	

for :comrnUttofl of ponsi:?fl w1t. 	 - 

	

p3nSi)fl apIictior(applicablO 	
V 

only in tho case of thaso whO 
• 	. re4r 	on suporaVnnuatiVn pansion) 	

V 

V 	
b)The prtio of pons.iofl. c:Drnmute.1 : 	

V 

c)CVomutoV1v1u of ponsi 
V 	

)mourtof i 2icluary pmi3fl aftr £-) t44'i/'r- 
V 	 CW&nUtGñ portion  

e ) t1 frDrnhich ruc1 uc I ports ion t 	 , 	
21 

ei 

28 Vi1arn 	fli' a( V:-.ss of Bank/PenSion  
cDuntirtg Off 

ico  V  frrn W,oro pension 
 

is, tobe .irtp. 	 V 
 

2, HOd Qf CC )Unt tO WL 	no8jon 	t' 	
l 

• • 	ga1-.ui.y aLi .iVt)C. 	 . 	
. 

• 	 V 	

. 

30 pozt-rotiro4rit a.ldross. 	retiroq 

V 	 V 	 V 	

• 

Signatura of t4e 
Head of Office 

- 	

'• 

.0 



L: 

.,. 

(see RuIs 	59(i)() 	ric1 	61(1)) 

..Partiu1arj 
Govorrimjnj 

to be obt.inj by th 	ead s3rvctnt 	uiq t- Mont lis bofore 
of Office fro• the 	tirod 
the ddte of his rettremeiit, 

2. () Dto of birt:h 

(b) 	t)atc) 	of 
Q 

3. Peim 	 W ijt1c 	 (ir ç  j  
• 11 1y i1ttested. by 

• Gov or nine nt s o]:Vt ii (.. 

 '2t 	 $ Thr 	copies of psport siz 	joint 
photograph with w.i.f 	or hubcj 

'"'stod (t) bi ilti-Yby th 	HetU of fice) 

 TWO slips &howit 
Dn marks duly att:.3stu 	by a caettea c1'1  

t-c2'k4- 	-de- 
 Prsent 	dj-es. 

 Adcirs5 A o. after 	r..!ti1:5rn.nt• 
: 

• (/O 	 fry 
8, Name Of the Troauj''j or 	t1io rrartchVi 1 

of Public 	corB.:irik or tAi 	Pay JO, 	
OAJ'4 

and Accounts otf.jct 	throu:ft1 which 
the pez-isjori IS &4" 

. 

tc 	bu 	:1r:n 

Detd. C .13 of the 	in form-3 	: ' 

ic. In4caj;e whethor fami].y pension Is: 

' 

.,) 
	

• 
admissible from any other source 
Military ior State Goverr 	nit and / or 	Public, 3Ctor.underthk.jng/ I 
A 	n utoomous bo.iy/Loca 1 Fund Un1er 
th 	C.fltr5J or a State Government 

Place: 

Dated th 	Z. 	,. • ' Signature: 

Designato 

•/ 
•1 
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size 	
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of tho Cfltr 
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a wi wcr or Wi0W 
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0 
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fOr a Govcrnmt servant submit a 

with hi if 	
r 	

husbafld he or she ay 

scpartc ph torP' Th 
	

ph all be attested b tho Hoad 

o f 	fi' 

pciEY •.t t 	
C)flP1 	 ark 	ot less than tWO, 

if pi*r) I 

1•ny UbsuCt cL1' :f 
	

shQUl' be otifi 0 to Lhc' 

I-jeadof. 	A. ce. 

6. 	
hppli 	

Rub sr 
Gjvcrnment serVant. 
: to ce 	1  ntr Cjvjl O ff 
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1L;I 	
r 	 aOvOrflin4flt  

." 	 . Pjrjstry of Home AttAir , 

	

;.. .,; 	•: 	: 	• 	 OtIioe of 	 ATOR ojni 
: 	•. 	 • 	 •Ziro vA Aruoh1 

.. 	 : 

Dtad Ziro the 3rd October' 2002. 

c 

• 	 .. 	.. 	: zu pornc with X% .3R3 w Th1 Ord 	Q.7/W 
Vol X 	1''!53 	9.7.22 . Th .y W*tin 

repuct of Sh.ri 4. 	bwun, d.I DAver hias baci 	thO 
:;.. on 	promot1rfl 'to. the 2'nk *2 

Driver pøti. Grade 1fef 

	

1. nay drvrL on (3,11.9 	 rii..5000/'. 
tI v(t3.e of 

i 2 1,4 10u4nal 4ncrease  

	

I
•.,, 	 ' 	 . 	 . 	

'• 	 .; 

S 	 4 

Py anotional tncreaQ  

$J# 	
4 	P$7 :jed Wot" 8,11.9 in 	 10/" 

the 603. of 12,895000- 
4 /4 	 with D1I °n 1.11.97 

ttZ4) U) 

Re W&31 wsw y 15C/.T ef- E,1t.96 

ZUs rurtIr 	crect re4'L1Pri? 2t; 
under 

	

• 	• 	•,':• • 

rr 	 to b& 
- 	 S 	 • 

• 	 '1. 

111.9 
 

t.1i,000 	•.. 	• -- 

I • Ii, diu I 	 ¶i ('-' / 

	

..ps:) ,••/,, 	

-. •-- 
/ ;5S 

S .. 	 • 	 , 	 • 	

}tR\ 

SI 	
Copy to 2 	

. 

1. The. UDA IAO I1ie, NEW ) 1 hi.. 1 1 a 6. 

• 	2. 

	

• 	 3. TI 	A.)). 	!'r. N 	i)eih.6. 

• 	 '.-'+ 	Shr. 	,. 	L 	t i 	v(V., 	• 

• 	
••..• 

• 	 6 	Ortr •Uk, 	 -• 	 . 	 i)l 	I 
/ 

V • Aoct'i trnt1i(toCii)7 S 	 -' 

• 	 5 	 / 	
• 

S 	 S 	• 	• 	 - 

	

-"t•r "t.e-._ 	• 	-_...., 	, ............ 



t$xuK.j- \l 
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aovicz 

	

/ - 	 OULcø of the AreaOPImnj$*', 
• 	 • 	 aubaflsir 

iited-' 4.12a 
• 	 : 	 • 	

Iti 

isp tyrDroto', o. Acountm, 	• 	 ,• 
*ccunts oZtLaer, 

99 

MA 
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sI so* 

I 	 $ 

$UflUt$ •QA 	 .sherewtUi 
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- 
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MA 

øA%" DC4 
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Wi43y ss*z1o4.44a s'eaipt of 
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• 	 • :
.. • 	 • 	 Yours f*itbfuUy, 

tot 

fEl 
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s 
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U • • 	. . PENSIONERS COPi 
1- 	

• 
CautiQn : Only the 'ayrk?. 	 e authorised n this SSA, ar to be honoured 	. 

. 	. 	. 	. 	 L. 	I114 	0 	 •

Vill 

, . 	 .. 	,... : • , ° 	• • 	qg4,qR,; 	fc'c 	. : 	• 	• • 	• 	., 	. 	
': . : 

	•. • .. CENTRAL PENSONACCOUNTINGOFFLCE. 
.. .. 

• 0 	 • GOVERNMENTOF INDIA, 	. 	: . 	• 

. 	ThIKOOT-2,BHIKAJI CAMA PACE, NEWDELHi. 1101111166 
: 	..,. 	 EPABXNo. 617443$.41745UFAXNo. 011416726 	. 

. 	 . 	
(CENTRAL. CIVIL PENSIONS) .. 	. . . : •. 	: 

o: 	 . . 	. 	. . 	cii* . 	: 	• 	• 	• 

F$PEcLALsEALAuTHoRITY 	N. 	 ',I' 04.!21/ 5?ô/1 Date' 	 J,8/1OJ2OO) 

. 	 . 	. 	 . 	. 	. 	: 	•• 	 . 	. 	: 	. 	
: 	• 

• To 	• 	THE MAGEft 	 . Dy.Ho. 	30063.68 . . 	. 
,4TAT.E L3ANK '017  INDiñ 

TEZPtJfl MAIN 8RIHCH 	 . 	 . 	. THIBSHOULDNOTBE 
DISTT.. SONITPUR 	. 	 . 	 . . 	DETACHEDFROMPPO 

ASSAM 

PIN -784001 	 . :. 

• 	 - 	 . 	 . 	 . 	. 	. 
oTr) 

You are requested to make payments asp., this authorisation below, (DeS aiLs are given in the enclosed P.P.O.) to 

	

3e lToo 	 <-... . 	. 
L1i M1-DAN S1NGH GURUNG 	. 'hoIderofP.P.ONo. 	. 	. 

• cR trT Pavino Bnch . 	 . 	 . 	 Catagory of Pension 
1tHN 	 . ,t1JPEN4NNU11UN i'LNSIUN 

	

we we VIA.Mm ..' 	
.... ••... \;... 	.. 	. . 

J(A), 4ew teIhi 
1!.P.O. sasu na authority. . . 	 . 	. 	/• 	• 	 . __ 

'i. SIT. 46I0 Pension P.M. , 	 Date of Commencement 
 

LJàIL two hli c 	3iid 	nt 	Ii 	on] 	 II 
. 	S 	

. 	 .. 
tit NoT•R,sIdualpànsIonpp,4. Rs 	377tDate -o1Commencementof RóslduaiPonsion 	-•- ilU I 1. 4 

thousand three.. hundred and seventy svpn only] 	. . 	.

Prom • 	c'. 
Fanty Pàn&oat Enhanced At. .R 229/ . . 	 . O\ 0 /O/ZO)E.y' 

i Ruçee two tIouand Iwo hundred and ninety live only 

FamllyPen&onatNormal Rate 	R...1/// - 	*From. 	02/031-04/ 	f!To 
'ound Lhreu bund ed and sevei;ty •- ven oniy 

mut 	
.. 	S. 	 . 

Commed Value to be paid by bank 	I '1/ 00067 / 	
-±•jJ U 	 ••.. 	S. 	(Rupeesone.lakh eight thousand and sixty seven only] 	. 	. . 	

. 
.PAY& ACCOUNTS OFFICER 

NOT$ :-. ..•. 	-. 	.. 	•••S 	 . 	.. 	.. 	.. 	. 	.. 	. 	 . 	.. 	. 
- 	- The Pnsion.Vs portran of tti• PP 0 may pleas, the handed over to the p.neioner aftr ldçrtiflcMlon.--- 

2 

	

	if p.ns.n papers do n91 pertain to your branch pleas. redirect them to the concerned branch 1  under Intimation to this office 1  to 
avoid 4Iay 

S 	Pleaso a.e ray.rs for oUar guidelines for Banks and Pensioners 

4 	Reduced Pension PayaDle w e t dats Of 'edst1ng the amount ot commuted value into Pensioner s 

t11 MAL)AN LtH L1URUHG 
' C/O HAL]. 1NGH CIILTRY,V1LL CHANOMARI, 

COPYI0 WMDEDTQ 	lao I LuPut4,OL3 I SUNI T PUR,ASAM 
l% 	

I (P.nsion.r 
PAO(SI'LLJAL ')EtE UUREAU), HOME AFFAIRS 

• 	 EAST LO1I( I, LEV''L VI, R K PURAM 
2.Thø.PAO 	 NEWDELIlt - :1.10066 	 ... 

• 

S  

jA-Lcie 



•? 	.. 

•''.1ii' 
	 I.. 

I 

, 	
CENTRAL PENSION ACCOUNTING OFFICE 

	

t ' 	

ÔL!IISELINES FOR THE BANKS AND ThE CENTR 	NSIO AL CIVIL PENERS 
: 	 :• 	 • 	 - 	 , 	 . 	 . 

Pension can be credited/pjd on any foiu hst buk w.rklsig daythe monti except for the month of 
Match, . 	: . 	which is payable only on or after tsi April .• 	, 	, • 	. 

	

a 	
Afterevery payment, entty must be made both in the pensioliers copy as well as Bank!s copy ofihe PPO 

: ) jJ 	• 	• 	and. the Pensioner's copy returned to the Pensioner. 	• 	 . : 
	 • 

	

?• 	• : CoflUWd Value and Qreuity mus*a b.pj 
by the baik unless the same is spcifically'aütorid and' Lndicatedowth fronrponion Of'th 	' '. ...- 	 '-.- .--- I 	

t ' 	. Peamess Reijefto Persioner should bi 
paid immediate'y after the sanie is published with detailed read)' 

reckonerIn te National/State NcwspapeN and without waiting from any separate instructions 1 	5 	
"The Dearn,ss Reliefwa not payable to a pensioner who is employed or re-employed Vide Dcptt 

Of 

	

I 	 Pension&PWOM No 45/73/97P& )' (C' ft 2 7 	
however, now 

	

I 	eligible fo; 
paymem ofdcarnes leliL t liii C'h.ct from 1 8th July 1997 during the period ofemployment It 

.".-'. : , :. : :•Oym rivionsatisfactjoii of the cndtuons mentioned in the said OM." 	 ' 

	

4 	
In case the Psioner waflts transfer Ofpensio payment to any branch ofth same bank or any bank any 

	

. '. . ' 	where in India, the same is to be regulated asper para 16 ofthe "SCHEME FOR PAYMENT OF PENS IONS 
, a ' ' : 	..TOCENTRALGOVERNMENTCITHPENSIONERSBYPU 

!. 	 • 	 ::, ''.. 

FamilyPTsion .anccdrateis payAOJPfor,7yearaor uptothedate shown nh•.reverse, whichever, 
 

	

I 	isearIi,,, 

& 	
Family Pension will be payable to widow/widower upto death or re marrlagc whichever is earlier. 

 
' Famil>pcnsjon to dependent children isp4yable till dateofmarriage/re.niajge or date ofattaining tJe 
age of2.5 years or start earning more than Rs. 2,550/- P.M. 

	

10. 	•H Valve of ponilon n is to be restotej automatically be the bank after 1 5 years form the date ofpayment Of commutedvalue as ifldjcatcd in the PI'u. ihcre is no need to made a reference to CPAO. 
	' 

	

• • - '—'4 
	 -.....4nth 	

of the .faniIy. pens. Qner of the, dependent 'or.whenever peision is' ceased tobe payable, both the copics of PPOs must be returned to CPAO 	' 	' 	• 

Bnks.must.prupare after'disbursement of.peision,' pension payment scrolls, summary sheet etc, aspe,' Annexur Xli, XIV 
and XV, showing the specific category of Central Civil PetsIonas'.per.d.aIfsgjv I 	 low'. in 

Category of Pensioi, 

'Utannuallon 
Pension (011ict Il'ai'lIigii Court and Sureme Court Judges but inèl'dig;vold," 

tary retirement and Invalid pensions) 	, 
B 	

Family Pension (other than those of High Court Judges and Supreme Court Judges) 

CPesion to High Court Judges and their Faily Pensions.  
, Superannuation Pensions, of Supreme Court Judges.. 

E 	
Family Pensions of Supreme Court Judges 

	

F 'I 	' 	to Ex-MPs 

	

H 	* 'enta( Freedom Fighters and their Family Pensions 
II 	 Pensioi and othr imenjties 

ot the Former Presidents of India including payment of Medical E ;, 1 ,ene11 n4 TaveJhng Expenç5 towards Medical check-up of the spouse of the rres4aeflt 	 , 

	

3 J 	Bnks UuSVurnish 'Consolated  Ccrttic' as per Annexure Xiii to the C P A 0 ' 	 '54 ' 
" 	DR'Wádmljto Frqedom -

Figl Pcniopers /Famiypnsione als from time to time as per OM No46 	
'( 	

, 	8(8J9.4.FF()d2 9 1999" 

	

.* 	
•* 	

'qL 	- .,.•.• 	 • 	 ' 

1 

- 

''.• 

-4 	 - 

-- 	".'..j 	-..' 	•.. .:.,.. 

" 	 I 

\ 

I 	•' ' 
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i, 	PAY & ACCOUNTSOFFICE, 
SPECIALSERvICEEUREAU (Hk), 

/k' 	 EhT EL0Cts1XLEvEL-VI. 
DEL-iI-fl 0066. 

RE G C. 

To 	 H 
Th* PY & 

Blk-.ii 	rr i k6 co(u):L€>. 
ahlka:ii C:ao,a 	New 0Lh1-• I 00ôi. 

Sir, 
A Persion Paysei'it Order in favour of Sh. MADAN. SIN6H GURUtG 

deti1s of 	hich are civen below is foi'wared herewith 1or 
ar r arcir, 	jm-yinersts. 

1. 	PPO No &Dato 25301 02 0422 1 
2 	Ca tc'r y. of 	n ion 	 SUPERANNUATiON 
3 	) Auiount o1. 	. 'nsiors 	R.. 2295/- 

Relief: -'Relief 	ors 	eiI,ion 	will be admissible. 

(b) 	Fami l-y 	P€m:oii 	in 	the 	CVIi t of death of Pens orier 
Lhhancttd Ua4.e 	Rs.. 
uflto 	1-3-2009 	or 	7 	s is 	ear :L:i er 	and 	thereafter 

Nor m 	I 	Rti te R. 	/ 	Lo Sm L . SARJU 	LiE VI 	GUR 	NG 	Liii 	er 	cie 	Us 	ii 
reusar rious whichiv:ir 	as 	ear :uer 

4 	Da Le of Con 	esmn t of 	ers. lo n 	 01-04-2002 

Sme of Bank STATE BANK OF INDIA 

.Bi' arich 	- MISH.AN  CHARIAL.I 
Loctin & CudC No. 	- 5)83 
Account. No. 	- 65/22521 
Distt. 	-. SONITPUR 
State - ASSAM 

6 	Commu Lation 	iuthor is.e.d simul Laneouslv 	throuih 	a 	s€'iaai aLe 

.1ettr. 

Cordi ton 	a tticht:'d 	1.'.. 	P'nsiors Payment may be made sub:.ect to 	the 

C0isdItiOi'sS 	I)(i 1 jLI 	lii 	Le 	PPO 	W€dl 	l$ 	IrS 	Lhe 	cCS( Pci si.on ) 
Rule 	rsd Tr easur y 	Juie. 

7'0UI' $ 	d.tIJtUi.1 V 

• 	 . 	

. ( 	 :1 K 	c:IIIL-L'ON 	 ) 

$R. 	ASSTT. DIRECTOR OF ACCOUNtS 
End 	-• I • PPO 	( Pens .orser 	& 	Disbur set 	s Por tion ) 

i.P.hOtO. 
3.-r)(*C'.i00I1 	,i uhitUr e D/ei cht 	ic(ntL f i c;atiois 	mar k 
4. Option 	I' 	th. 	øeriiois idlciatirici 	Nme 	tnd fijI 1 	&ddie. 	ol 

the author ised Public Sector.. Banks.  

cont. 2. 

: 



1 	The Area Or çiY*ser , 	S.S.4 	1 	ï ó. 	A 	tu 	for 
. 

dr &wl and th shur ssuii:t 

of 	Retlrernui 1; 	Cora Lu 	Lv 	i 	'sie 	of 	Sb. iv)ad&n 	Sii':ch 	Gu1 t.tii 	as 
this 

det.iiled 	below by 	rei r Lnq 	:Lun or: 	NGE-IV set1ori 	of 
Govt dues 	cinst h .in 	if 

office 	after 	djutiiicj 	:jl 	outsLndlricj 

& I•i V 	- 

Retrefflnt. Er&tuttY 	liLS$blC Rs1 	11 2846/- 

Less withheld for w&nt of LPC/MUC/SVC 
in S/book 	(-)Rs. 	2000/- 

wef 1-40) 	to 31--02 SOS entry 

Net py.ble Rs 	33 0844/- 
NPB 

(Rs. One 	lakI 	ten 	thousoiici .iqh L hundred eicmtv four only) 

• The S/book 	1j 	rb 	Sb. 	MtJiirt 	Sincth 	Gur wiç is 	retur i'ied 	her €wth. 

ncl- 	rvo 	I.oøk. 	 . . 

2.The Sra 	ADA. 	N•:E-1V 	e,ton 	for 	inekinc ,&yuerit on reoeit of 	& 

' 	olairn. 

3. 	Sh. 	M$r 	ih 	Gur wiu. 
0/c 	h. 	Hail 	Sncth tI.F.Y4 

• 	 V 	:i i•. 	Cbn-di*r 
P0 	ie - )ur4 

• Distt. 	Soriit-PUr. 
Asstffl. 	 . 

Sk. ASS "  CTOR OF ACCOUNTS 

I ,  

/ 



AY& ACCOUNT5 OFFiCE 
SPECIAL bICE auEAU (M4A)4 

EAST BLC-IX, LEVEL V, 
R.K.PURAM, NEW DELHI-110066. 

NciPN(SSB)/1300/SUPN/23840 	 SPECIAL SEAL/REGD. 

1•0 
The Pay & Accounts O'Hioer 

• 	Cei,trl Peiiion Accoun tinç OffIC;e, 
Block-li, Trikoot CUe>, 
Bhikdi Cama Pioe, N.w Delhi-i I 0066. 

• 	 (Authority for Coiulrjutation)' 

Sub :- Corniuttioas of tniuI 	Sh. MADAN. SINGH GURUNG 
PPONc. 	25301 02 0'e22 1 
Amendment No, Al 

I 	1- UUt.i5t 'O(I to fflo'.0 ät I 	sCCfl t for rjayment of 	Ccsnmu ted 
Value of P s.lor amountiriq Lo Rs. I 0U06 7/- 
(Rs, One lakh eight t)'ousend 	sity seven on! y) 	 4 

in reseot of PPO mer j Llonod by car t'yinçi out Lhe titodifica Lion in 
both hdves of PPQs as detaied below 

Basic Pension 
(Rs. Two thousaiid to huidi ed & ninety five on:Ly) 

Pension CounuLpd 
(Rs. Nine hundred & iuhte€'n only)' 

Reduce.d P nsiein payable afLer Coiiimutation 1s, I 377/-
(R°s. One thousarii three hundred & seventy seven only) 

2. 	Details 
Neme 0'? 

3r anch 
Locatiol 
AccOuri t 
Distt. - 
SLate- 

of Disbursiiiç Ba.rik-' 
Bank. 	- 	srIsTF: BANK OF INDIA 

?'IISHAN CHARAILE 
& Code No.- 	5733 

SONI'IPUF' 
,\SsA"I 

3.. 	Pension betni üuthor ited simultaneously. 
.Note.; - 
(i )Reducsed mth I y Pion attr Commutation will take et fect 
Frons the date Coninuted Value is credited into L h e. Pensioner '5 

account by the IIeiik. 	• 
(ii )psr,s.r/Provisionai 	Pension, 	if paid, in& 	be 	ad:usted 
su.it&bly. 

)Deariss. Relief tu be ilowed as adiwissible from time to 

• 	 - 	 Yours fathfuli 

( J K GILLON ) 
SR.. ASSTT. DIRECTOR OF ACCOUNTS 

Coøy to;-'. 
1 	The Area Orqariiser, SS3, Zero, Assam. 

Sh.. Madari &inçsh Guruni, C/o Sh. Hail S'incih Chetry. 	Viii. 
Chandmari, P0 Tepur , Dist,t.. Sci,iitur, Assain. 

H. A r Z-3 	DX'-C'TOF( OF ACIOUNTS 

I 
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• 	

:. 	 . 	 . 	 ;•. 
0• 

PAy&"ACCOUNT:$OFFXCEo 

	

SPECIAl0 SVICE.' BUREAU-(MHA). 	•. 
EAST •LO<-IX.tEVEL)iV,, 

R.K..PURAM, NEW DELHI-I 10066. ..... . .• 
0 

• 	 00 	.00 	 0 	 3Cit. 

14o.PN/100/SUPM/25-60. 	 &PECIAL SEAL/REGD 

To 	•• 	 . 	 .• 
Thø Pay & Acoounts Offcr 	• . 	

0 

Cen-tr6l Peii1ui A00o uli ri Cj Of i10 
.Biock-II, Toc't Copl.4 	

0 

Bikil Ctm 	 Jw D1h1-1 I0Ui(. 
(Authority f o r CouuTsutation) 

0 

SUb - Cornrnutt1oii of Ptim of $h4 MADAN SINGH GURUNG 

PPO No. 230 02 0422 1 
• 	Arnendrnctst No. Al 0 	 •0• 	 • 41 

Sir, 	
,•1 

I reuuet you t0 mik, r ri einrit, for rjayment of • Co:nnuted 
Vdue of Pii5i0Fs amounting to 	.  
(Rs, Qjo lakh 	4gt tousrid & sty •o 	 oni y) 

ii.. reot of PPO rnegiioad by o •ry•ing oUt thEe mod1fIocUori 	Ifl 

bo.h h a lvos of PPOS &L Qet.L1oc bLow 
(A) • Bsii. P'isiora 	Us.. 2295/1- 	0 

(Rs. Two thOLL 	hd two hundred, & fliJtY I V(IOFJLy..... • 	• 	 0 

(8) • Pei'tioi'i COA,ffluititcJ 	 • 	 • 	 . 	

0 

( Rs. N. ne hUrdr d & eiula ts*.trj • 

 

(C) . Red'oed Pe116 Ion  odiVable 
•(Rs. 0r 	thouswKl tIirti hwdred & seventY. seyers:or,iy)...... 0 

OoLi1s of Dl t~,, bur .sirjq Bws k 4 

Nc.tU 	01 l3thk 	- 	 S TATI BANK 0! INI) EA 

B is.h - 	 tHAN CHA1<A1 L E 

Loutioli & (,od No.- 	blUJ 
Accourst No.- 	 0 • • 	 • 

D.stt. — 0 	
• 	 SOWITPU! 	0 

• 	Stte- 	 . 	 ASSAN-.-, 	• 	 0 

Peisiocs bsri 	uti; 	s.u,U1trieCsUSiY, 
0 	 • 	0 	 •• 	 . 	 .. 

(j )lducod 	tnopsthi y 	eS1b:L(.' ,'i - tei• CC,UiIUttLC)ii Will 	• td< 	iect, 

rrorn th 	da te  Cornmut'd V&1ue is or€dlL€'d U -ito Lila Pensioncr •- 

• âC,COUi'st by the 3éii1.  

• 	
0 ( 	)pgor/Provs.C'is.l 	Pnsc'rs, . i.f.,peid4 	iny. b - - 	J:)ustsci 

utM)iy. 	
0 	

• 	

0 	 • 	 • 	 • 	
•• 	

0 	 • 

• (i 	)Drre 	1c1•t1 	to be •1iotd s, dssib1M from • Uine • to 

t1rn. 	• 	 0 	 0 	 • 	 . 	•. a.:.-- 	 0 	 • 
• 	 Yours f& thfufl  Y. 

• 	 •• 	 • 4 0 0. 	• 

0 	
0 	( J.-KGILLON ) 

0 	 sn. ASSTT. DIRECTOR 01: ACC:OUN'F.S 

Cor.)y to 	 0 	 0 	 - •• 

1 
 

The Art Or çriser , 	 ... Ass,n. • ..,. 	 0 	 -, 0 

$h. 	?'1.Jirs 	uscj 	(.iw uiçi 	C/o 	. Iktl i Susan 	LhetI y, 	V 114 

Chthdrnr , P0 rez,ur - . I.stt SOJYLt•pur, .Assin. 
 

H. A OFAC OWN I S 
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TO 

The Area Orgeniaer.B, 
Balmikinaoar. Bihar .  

Subjectz-. Revision of Imnsion and other 	 - 	- 
- 

Sir, 
X have the honour to ctte that I retired from 

service w.f 31.03,2002 on uuperannu*tion. My pension and 

	

• 	other retirement benefit2 have been finali.atid taking my 

	

• 	basic pay as Rs 5.625/-p.m. 1.. 1at pay drawn at the ti!u4 
of ny retirement., 

Cubnequeritly, my basic pay has been revi!3ed wef. 
08.11.96 retrospict.tvely in the 5cale of piiy P.s i00010-
6000/-p.m.. conoquent iipn promotion the special grade Driver 
and basic pay has been riaed to 	5.,900/-.or* 0111.2001 as 
per Are* Organiser,AP,Ziro, net Area Organiser.S.9% Lalmiki-
nagar Of±ice order NoEstt(P)-19/2002...03/1602..06 dt03.10.02 
(Photo copy enclosedj for re&dy refurence). Therefore my bac 
pension and other retirement benefits have to be rsviued accord-
ingly for which to be revised accordingty for which I have 
already stiitted required forms through Sh t<.5.L.aidu,3r0 
ccountantin the month of February03 lL5t. Although four 

months have already be-e'i pasf1d. I have n.tther received any 
revised pension orders nor any financial benefits so 

- 	I,therefore, request your honour kindly to finals- 

	

• 	se my revised pension and other retirement benefits i.e)CRQ 
Commuted, value, l.avs encaahment etc. ard .tenit me the due 
amounts within .45 dayc otherwi!e X shnll file- suit In the 
)lon'ble Court -as th.te I.e nothing but financial as well as 
mental harrasaezent to a poor pensioner. 

	

• 	 . 	 * 	 . 

i4. 	C1SijKi ) 
£x-Drivor. 

C/o 8h. Hali SinQh Chetri. 
- Chenoinari, 	ezpiir(78001 ? 

- 	 Diatt'-Sonitpur(Asaam). 
S* 	 afln. 	 p. . Copy toi- 

- 	- 	1,, The tirector Ceneral,ss.ssri -rite.,pst Block-V 
- 

	

	R.K.Puram, New 1)elhi-66 for -favour of information 
plce, 

	

• 	
• 2'The Inspector Cenered1,Sspatna for favour of 

information and necus8&ry actjon. 

• 	

• 

• 	 - 	 • 	• 	Ex-I)river. 
C/O 	. IIli 8irh Chetri, 

• 	 Chndnari.po*-rezpur(784 001) 
DistsSonjtpurjsmj 

	

• • 	 _____.__ -' __e___ 	.•.,._ 
:• 	• 	 000 

• 	 - 

-- 
4k 	• - 
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To, 

The Director General, 

SSB, Force H.Q. 

Block V (East) 

R.K. Puram, 

New Delhi -110066 
41 

Sub :- Non - receipt of revised Pension in the Grade Of Driver of Special Grade. we 1. 

08/11/1996 

Respected Sir, 

Most humbly and respectfully, I beg to lay the following few lines for favour 

of your kind informationand sympathetic action please. 

That sir, I Proceeded  on Superannuation retiremend on 31/0312002 and at the 

time of retirement I have drawn Pension on my scale of Grade - I Driven, Scale of 

Rs.5,625 p.m. and accordingly I have drawn my pension on the above scale till date. 

That Sir, after my retirement the office of the A.O. SSB, Ziro (now A.(). SSJ3 

at Betia-I Balmiki nagar) has given me the Scale of spi. Grade of Driver wet. 08/1 / 

1996 and my scale has been fixed in the special grade of Driver at Rs. 5'900 p.m. 

That Sir, I regret to inform you that till date I have not received the revised 

Pension order nor I have been intimated my Position of the pending pension case 

from my parent unit i.e. A.O. Balmiki Nagar after issuing several reminders.. (copy 

of all documents enclosed.) 

Further it is to inform you that the Pension per month given to mc of Rs. 2295 

p.m. and accordingly my Gratuity and Commutation has been given on the above 

amount , but , I think that the pension to me Rs. 2295 p.m. is not at all correct as my 

p.ay was Rs. 5625 p.m.. at -the time of my superannuation retirement,. so, I have re 

ceived less amount in all respect on my pension benefit. 



I, therefore, earnestly request your honour kindly to look into the mal.ter at 

theearliest possible and given me the legal justice, and save my poor family mcm-

bcrs from the acute finencial distress. . . .. 

Your FaithMly -- 

(Madan SinghGurung) 

ExDirver, SSB (Spl.Grade) 

(CIO Holi Singh Chetry) 

Vu! — Chandmari 

P.O. Tezpur 

Dist. Sonitpur, Assam 

Pin-784001 
d 

N.B- Documents enclosed with this are: 

(1)PPO order copy. 

Correspondence copy to A.O , Balmikinagar. 

Revised scale order copy. 

3 	..1 	 . 	 .. 



Kchari Bast1, UIubrt 
Guwahat1-781007 
2543218 Ci.) 
2466163 (Res.) 

D3te: 8-06-2004 

-= /Sarmah 
MvocDte 

GAUH4r1I1IGH COURT 

To, 

1...Tbe Directox deneral 
force Head Quaitere, (NHA) 

Govt. of India, 

East Block V, R.K.. ?urm, 

New Delhi - 110066 

The Iu5pector General, ..SSB 

.FTR, Head QuartorB- P8tna, 

208- Kautilya Nagax, S1eikpur, 

(Behind.Vetty. Colloge I3óyc'. Hostel) 

Patna -800014. 	 .- 

The Area Orgaxl.i8er, 

A.O'o Office, $SB, 

P.O.- Valmlkinagax, 

Diet.- West Chznparan - 845107 

Bihar. 

SuLk 	L4tica danding,payment. of th difference of DCRG, 

I 	comtuutd pension, wit1e14 amount of the CRG in the 

prervied as well as rvi8ed scl9 of py of my 

clieit effective froca 01-04-2002. 

'Under instruction o rj client Sri 1adn Singh Gurung, 

ecd Speci. Grade Dziver .nder the Area Organi8er, SSB, 
'It 

na deh no 	 gaiuer, SSB V1min.ikingar, 

• 	 ..'. 	
: 	 •, 	

. 
I 	 1 	 I 

................  
a t  

/ 	
f 
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• H 

reseltly resi.ding at C/o Sri Hali. Si ncgh Chetry, Chancimari, 

P.O.- Tezpur, Dist.- Sonitpur, Assam, Pin-784001, do hereby 

give you this notice d.enanding of you the arrear of pension 

DCRG comnuted pension, etc. on pre-revised and revised scale 

of pay of my client effctive from 08-11-1996 and thereby 

raising his basic scale of pay to 5,900/- on 01-11-2001, with 

intex:et at the rate of 18 % per annum from the date of4 

retirement of my client, to date of' actual payment on the 

reasons as follows: 	 , S  

I. My dlient superannuated from service on 31-03-2002. His 

last: drawn basic pay and the date of his retirement was 

Rs.5.1 625/- per month. 

Resultant to my, clients promotion to the post of Speci3. 

Grade Driver and the revi8ion of py that was effected from 

08-11-1996 in the scale of Rs.5,000-150-8,000/- per month his 

hasi:c pay raised to Rs.5,900/- per month on 01-11-2001. This 

should be evideht from the.order No.ESH(P) - 19/2002-2003/1502-06 

dated 03-10-2002 passed by the Area Organiser, SSB, Ziro, 

Arunachal Pradesh. 

The arrear of difference between the rate of pension and 

other retiral benefits my, client is actually drawing and the 

amount he is actually entitled to in the pre-revised scale of 

pay Rs.5,6,25/- itseIf'coaisto around Rs.60,000/- upto 3103-2004 

alone. 	 S  

A 	of the statement showing the 

details of differnc 	betwn the 

mourt actualJy pia r - the 

II 	 ta11y erkt1tid in pre - ried scl 
I H1 	 o,O2s/pi 	ith 	 0104 - 2002 

I 	(the date 01 Letlicetr1ent) till 31-03-2004 

• 	

-- 	 ' 	 • 5, 
	

. 

- 



/ 
/ 

4. 	Further, my client pay. had been fixed at Rs.5,150/- per 

inonth'in the revised scale of Rs.5,000-1508,000/ per month 

with the DNI on 01-11-1997 as per order No EStt(P)-18/2002 

03/1602-06 dated 04-10-2002 P ,as5ed by Area Organiser, S913, 

Zero, Arunchal Pradesh granting increments and raising my 

client's basic pay to Rs.5,900/- w.e.f. 01-11-2001. In te±ms 

of such revision of pay in the higher scale and his prornoion 

my client is entitled to higher rate of family ension, DCRG 

and cotrrtutation with retrospective effect. But for your 

departments negligence and callous attitude my client has 

been suffering for the last more than two years despite his 

correorxdence and rerñainders evoking no re5pone from your end. 

-3- 

is annexed herewith for your ready 

reference &. easy understhriding of the rntter. 

5.. 	If the calculation ofpension and other retiral hnefits 

is made correctly in the xvised scale of pay of Rs 5,900/-

per month which was effect'd from 01-11-2001 the binount ot 

.reaiie wo'uid bernuch higher. 

T1erefore, I demand of you to pay the entire arroar 

pens3n, DCRG, commuted pension, etc , in the revised scale of 

py &fftiv from 01-11-2001i with interest 0r18 % per annum, 

within a e priod rf  60 (sixty, cays) from the date of iaue of 

this riciLicc fi1thg ihich 1.1i ave c1ei instiuctiou to initiate 

cWil end Lr1m1n1 prosecuti.ons unJi th i'1ant pr(viEions 

or law lagainst you Llubblnq toqerher the cosL of lltlgat on3 

which w6u1d be si1ed on you 

Yours aithfully 

(R.P. sarrnah) 
1\dvocate 

3uhati !-iich Court. 



- 	- P1k2) 	' 
No.stt(p) 	 6 • 	Oovt Of 	tfldja 'V MiIty Of HOMP Ai 	ifs 
Olr fice oi 	the Area Or€nitr 
53B I3etiah-IpV.rnIkina.flr(Bjfl 

• L- td 

To 
• PA9 Office 

SSB P :tha 1  

Subject -Eubrn1s 	on oi 	rcvisd Ucnsior 	npr/- 
C0u.j 	.Lr 	rect of 
ixiJrj;' 	r. 

• sir D  
I cm 	 hcrc-:Ith the revised P i onsion 

.papers/Commutstion in r'.cct of Sh., S.Gurun 
• •Ex-Dr1v€r in dup1icte a1oriith provisional copy 

of previous pxsicn ppc.rs ond LPC & NDC 

2. 	His Ptorphs with his ±iily a].rendy 
been sGt Cflou,with Pension rspers earlier(previou 

3,. 	His 	peciien 	ipuure iLa 	1io beE 	sent 
e1onwith pr€vous pen&oii pzperse 

His S4ervice book is also cnclosd herewith 
may plecse be 	!no•wied,ed. 

àmot o 	DCRQ Rs.2OO/y also 
kindly be seleased as per previous PPO. 

Yours faithfully _ 
iC10 	4 • 	. 	,• •••••• 	 • 	 • 

Crmj.r 
...• 	. 	 Va1nikjn':j 

•.4opyto:. 

J•, 	T)ai,  
Sb,1.,Qurut 	Ex-Ir.ver.ut his he 	ddosr 
lission Murali,bist 	nitpurVur ;srn for 

( 	.( ,4c!y5' infO 
• 

r!fla'tiofl • . 	 • 	
•• 	rA 	 A 16 

. 	•(c-'/ 
. 	. 

• 	 \f 	 .• 
0 • 	 Art'a 	Or:.n.tscr. 

V iU•i 



I. 

p. 	 .0 

.No.Estt(./18/fC-I/2OO'4/
Government of India. 
Iiinistry of Ecme Jffirs. 
O1fce of theAr e Orn.i, 
SSB Bettith-I,Vlin11n 	r. 

4 	 West 	mpran Dictc (j31L i 
It 

I 	 O&ted 	22nd SeptO 1+ 

To 
Sh.M.S,Gurun, : 

Ex.SSB Drivers 
• VillChJiiriTezpur. Al 

Distnitpt(,Asam). •., 

You bve not submitted oint 

	

alonp. 	your r'vised pensiox pvpe1c flQ br Ii cb 
the :Zor1 pay;  nd Accounts:O1fice,MH SSB,Ptna 1icing 
difflcu1ties.t6 issue revised Pension Paper Order 
in £vour of you. 

You re,therefore tsed to submit your u 
Jointphotohs in trij1icte to the undersinec1 

• 	 i±her by reaister2 posti or other means 
• 	

. itmed±te1yio*onward submission 	ZPAO,VMA, SSB 
P ~~ tna to release your revised PPO0 

Receipt 01 this letter be ckd, 

OM' 
. ................................................fr -ea 	k)rir,Sl, 

Copy to:- The AccoLLts 
his letter 

for in1crmation ple:.sc. 
• 	

. 	 / 

jre Or.niser, 
• . 	 . 	 '•. Bettith-I,. 

Valmikin 

tcD/ 

( 	 .• 	 ...• 

• 	.L 
a-fl 	s 	 . 

hY() - r 
• 	

. 	 1 

	

k U 	Lpu1 	
• 

V~ 



• 	• 

Xtt 
S 	 GD 

• 	 . 	

Nâ.,tt(P)48iA0B-I/O5/2i9r 
S 	 Government of Ini a. 

.MinistryOf Home Affairs. 
0/0 the Area Orniscr,S, 

otti3h'4, Vaitflikiflag3r 
'•• 

• 	 •WetCh3mp3r0n DistrLCttBjh3r). 	.• 

• 	
•Dtd Uth e'05 

• jTo 	 S.  

Sh..Mdan singh 3rwg. (xiver). 

C/O Shjiali Sin9h Chety. 	I 	
.5 

Vi1l' Cbandmarir 
P0'. Tezpuru'70400i.. 
Disttw$ofl.tPUr (Assam) . 

Due to non p3tod of he f61lowing 
doçunont$ along with your revised Pensi9fl pperS 

A0,NIIA,SSB,Ptfla ot in a position to issue 
r0visod.?PO in aVeur of you. It is also stated 
that thó 	Hqr.53I Pat 	is tking in1itie. 
steps for your pension cases. Dtt for nQn wari 

	

of formal 	
with your pension 

h3 FTaHqr.P3tn0 as w0ll,thiS office could ngt do 

more in this rogard. HOweVer effôrs h3s boon. made 

to help you by sending the copy of your 'left' out documents herewith in triplicate for your signature. 
After pasting your signature the same may kindly be 
send to this off, ice immedjately for onward submission 
of the same to ZPAO,P0tfl.A copy Of letter of ZPAO 
atna is also OncLoSod, herewith for yourreadY reference. 

L. De5cr.iptive oll. 
2. Specimen signatUre. 

iioight and personal Xdeatificatiofl mrks. 
Details of'f.amily members in PDXT4. 

Sno.A6 stated abov 	 S. 

• 	Yours faithfuly, 

jmijt

~nj

4Aronjse

Ir  

	

Copy to: 	1. The Accounts Off icer,ZPAO,11A,S5B',Pa.tfl3 
wr.t. his letter NO.Z?AO/SSB/PAT/PEt4/ 
045/1034 dtd  16 .12,2OO4 ...  

2. The Accounts Offi  ç  èr ,FTR Hqr.SSB Patn3 
aLong with a copyof letter received 
from ZPAO is encloSed herewith for 
favour of infonatiofl p1oase. 

• 	 • 	

S 	 Area Oranser,$S. 
• 	 •.• 	

• 	 Jfltki. 

___ 	

kivo 


